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Notes of the Registry Date | Order of the Tribunaf
19.5.00 | Heard Mr B.Malakar, learned counsel
for the applicant and considered the
F0tr appncation 18 gy, - application. Considering the facts of
{nmf and wnpm uma, tl'ée case and the pleadings it appears
£. F.of Re 50 - that the abplicant is having a secbnd

L% ¢ denosited vide

: Q_POT%D \‘9 twide and in vs_ewcsfmii:.his departmental

enquiry on this exemn® cannot be stayed.

w;zﬁ’éd
? S In my opinion the applicant has no case
i "to challenge the departmental enquiry. ’
oot | B Hence the O.A. is rejected in limine
: {)/ : oo at the admission stage.
20 | Member (J)

: - , wn 3’ j.o“sf-,'w‘-@,
. 19 l/lyw .
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BAFORE "THE CENTRAL aowﬁN;STRRTIuE TRIBUNAL
v GUWAHATI BENCHs GUUWAHATI

An application under Section 19 of the
Central Administrative Tribunal Act
1985,

Date of filings

Registration ma} {-g 3/& OO

Signaturcf

REGOSI RAR

Contdeces 2/"'
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1¢ Particulars of the
applicant

1(a) Particulars of the
respondents

(b) Address for service
- aof notices

(¢) Particulars af the:
- order-against which-
" this applidati@n has
been made

2, Jurisdiction of the
Tribunal

e

Q{Uz@%ﬁ
)kﬁéﬂhal Ch. 53ga7

oo
K.

$ i) Shri Nirmal Chandra Das
* "Motor vehicle driver,
:Central Water Commission,
NEID - 11, Zema Bauk,
Aizul,

: i) Tha Union of Indis
represented by the -
Superintiending Engineer
C.U.Coy Northee,stern
Investigation Circle
J5HET MeRi sion,
Nongshilliang,
Shillong.

ii) The-Executive Engineer,

- CyW,C, NEID- II, Zems
Bawk, Aizul,

As zbove,

: Memmrendum~Na.NEID/anF-i/

€~333, dtds 11=12-69-. -
issued by the Superintending
Engineer, NEID Circle,
C.u,C,y Shillong proposing

" to hold an enquiry against
the applicant under rule
14 of the CCS(CCAY Rules,
1965,

[ L]

The applicant declares that
. the subject matter of -

this application is .

within the Jurisdiction

of this Tribunsl,



3 Limita£}on t= The applicant further

' declares that the
application is within the
limitation prescribed by
Section 21 of the CAT

Act 1985.

*h

4. Facts of the Case (i) The applicant is working

‘under the Respondent No.2
28 a Motor Vehicle Driver,
He is a permanent employee
in the department. The
applicant have his married
wife Smti Doli Das and
there are three "female
children out of their
deadlock.

(i) That the applicant begs to state that he
having 3(three) female children was rather disappointed
as a very basic concept of marriage undez'Hiqpu
Physosophy is to have a son. He having failed in this
respect decided to have a second wife to his thinking.
The wife of the applicant also gave her consent.

(i1i) That the applicant begs to state that
there was an work-charged Kallasi in the department
named Smti Tulsl Maya who has no other members in
her family. Both the applicant and said Smti u:"ulsi

Maya entered into an agreement of marrying each other,



\ .
Smti Tulsi N;aya was aware of the fact that the
applicant was a married man and he had three female
children, The negotiation was conducted in presence of
the first wife of the applicant Smti Dolit Das who gave
her consent willingly in the hope that the applicant's
desire to get a son might be fulfilled. Accordingly,’
the marriage between the applicant and Smti Tulsi Maya
took place on 14,11.98 at Puspak Shiva Mandif as per
Hindu Retuals. _A'E the time of marriage, the first wife
of the applicant and his three female children were ‘ ‘

also present.

(1v) That the applicant begs to state that the
marriage having been performed as above. A Joint complaint
was lodged by some of the employees of the department
before the respondent No.2 alleging that Smti Tulsi

Maya and the applicant got the marriage performed

without the consent of the guardian of Smti Tulsi Maya

By this conduct of the applicant, the residents of

CWC Collony got annoyed and complained that their

conduét created nuisance and the law and order problem

was also created.

A copy of the said complaint is annexed herewith
and marked as Annexure- A to this application.

(v) That on receipt of the said Complaint, the



Executive Engineer i.e. the Respondent No.2 lodged a
first information report with the D.C. Bawnkawn Police.
Station, Aizawl to inquire into the performance of the
marriage and to report the matter to him and on getting
the same information, the 0.C, sent an smg inquiry
report to the Respondent No,2 on 30,12.98. In this
report, the 0.C. stated that during interrogation both
Shri Nirmal Chandra Das and Tulsi Maya admitted their
marriage at Puspak Mandir on 14.11.98.

A copy of the said report is annexed herewith
and marked as Annexure - B to this application.

(vi) That the applicant begs to state that

both the applicant and Smti ‘ulsi Maya sworn an
affidavit before the Magistréte, 1st Class, Aizawl
admitting their Marriage. Another affidavit was also
sworn by the First wife of the applicant Smti Doli Das
stating that she gave her consent freely and voiuntaﬁily
that she did not have any objection as the first wife to
have ;edond marriage between her husband and Smti

Tulsi Maya in the hope of getting a male child.

Copies of the affidavit are amnexed herewith

and marked as Annexure - C and C1 respectively.

(vii) That the applicant begs to state that on



receipt of this report, from the Police, the respondent
No.2 submitted a confidential report to respondent No.1
on 19.1.99 vide letter NoJ.NEID-II/Conf-II1/98-99/122.

In this letter, the respondent No.2 informed the respon-
dent No.1 that illegal marriage took place between

Shti Nirmal Chandra Das, dtiver with Smti Tulsi Maya,
work-charged Kallasi. Along with this letter, the

Police report, xixe affidavit sworn were also sent to

the respondent No.1 for further action.

A copy of the letter is annexed herewith and

marked as Annexure- D to this application.

EE R

(viii) That on- receipt of the said letter, the
respondent No.1 issued a memorandum under No. NEIC/Conf-I/
99/C=333, dtd. 11.12.99 proposing to hold an enquiry '
against the applicant on the ground of his all;ged mis-
conduct of marrying second time during the life time

of first wife. Alongwith the memorandum, the articles of
chargg and the statement of impuration were also submitted.

The article of charge reads :

" That the said Shri Nirmal Chandra Das
while fundtioning as motor Vehicle driver
in North-Eastern ¥ C.W.C., Aizawl during
the period from 14.11.98 to the date
entered into/Conduct the second marriage
with Smti Tulsi Maya, an employee of NEID=-
II, C.W.C., Aizawl on 14.,11.98 inspite of

having spouse. Since Shri Nirmal Ch, D
. N

Pz
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\\ .
is a Central Government employee, his
action amounts to mis-conduct or mise
behaviour under Rule 21 (II) or CCS
(Conduct Rules, 1965) and dis-qualified
him for continuation in Government

service,®,

(ix) That on receipt of the said memorandum

and the article of charge, the petitioner filed

a written statement on 29.12.99 stating inter alia

that the performance of marriage by him with Smti

Tulsi Maya, a Khalasi working in the ¥x C.W.C. is

true that the said marriage was performed with

due consent from the first wkfe of the applicant and
Smti Tulsi Maya was also aware of the fact that the
applicant had a spouse living with three female
children. The applicant further stated that the

marriage was performed with due consent from his

first wife Smti Doli Yas and it was considered a
religious obligafion %o have a female children as per
the Hindu belief. The spplicant further stated that none
of the parties to fhe marriage lodged any complaint but
the complaingmt was lodged by some other emvious persons

who had no locus-standi,

A copy of the said written statement is enclosed
herewith and marked as Annexure - E to this
application.

Ne—
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(x) “That the applicant begs to state that

Section 494 IPC provides "whoever having a husband

or wife living marrying in any case in which such
marriage is void by using of its taking during the

life of such husband and wife shall be punished with
imprisonment or either for a term which may extend to
save yourself and shall also be liable void. In this
section, the mensrea i.e. guiltykknowledge is necessary
ingredience of offence under Section 494 and in order

to attract Section 494, the first marriage must be

valued one capable of creating a legal marrital
relationship. In this case, no doubt, the second marriage
took place, but the consent was obtained from the first

wife and as such the gravity of the offence is cooled

down,

(xi) That the applicant begs to state that this
being the position. There is no need of initiating

a proceeding by the authority against him., The police
has already registered a case and in the case so
registered by police, regular trial is expected. The
auth;rity would have ample time to proceed against

the gpplicant in the event the case before the police
is proved. The proceeding contemplated therefore is of

no use.

(xi1) That the applicant begs to state that though
the proceeding against him is started there will be lot
of obligation and the applicant who is a poor employee

' ‘k>h§?_‘ﬁ
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will have to suffer, Therefore, the applicant filed this
application bonafide and for the ends of justice.

REMEDIES EXHAUSTED :
5. The applicant filed written statement, both the
wife sworn affidavits stating that both xk of them
were consenting parties to the marriage, the respondent

authority has not considered the same.

MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE THE COURT :- "

6. The applicant has not filed any case in any
Court in connection with this matter.

RELIEF SOUGHT 3= .

Te Under the circumstances, the gpplicant prays
that the proceeding contemplated by the respondent
authority vide Memo No.NEIC/Conf-I/99-c-333, dtd.

© 11-12-99 be set-aside and quashed.

LEGAL GROUND :=-

8. The applicant prays that pending disposal of
this application, the proceeding contemplated against
the applicant may kindly be stayed.

. Particulars of I1.P.0. 2
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Name of Post Office ¢ &-DLMA,
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9. List of Annexures :

1.
2
3
b4,
5.

6.

Combine complaint.

Police report.

Affidavits.

Report by Respondent No.2 to Respondent No.3.
Memorandum dated 11.12.99 issued by
Superintendéng Engineer, NE Circle

Written statement by the appellant.
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« VERIFICATION

I, Shri Nirmal Chandra Das, aged about 48 years,
the applicant abovenamed do hereby éolemnly affirm and
verify that the stztements made in paragraphs ';? :%%bﬁ,_hj,\/)
IY;X)Q‘):’/?)T  of the application are true to my
knowledge and those made in paragraphs 4 (v, ¥, V'Y Vit '_)

being matters of record are true
to my information derieved therefrom which I believ_e to
be true and the rest are my humble submission before

this Hon'ble Tribunal,

SIGNATURE
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The Executive IEngineer,

North Fastern Inv.Divn.IT, .

Central Water Commission, " /

Aizawl. ' 24 -

Sub . Combine complaint . regarding illegal marriage
according to Hindu Marriage Act. ' -

We, the residents of CWC colony complex, Zemabawk, Aizawl
stating / submitting a combine complaint on the untoward
happoning 1 our colony conplex.

Miss Tulsi Mava, adge 25.yrs. and her brother Shri Sukh
Bahadiit  wan  adoprad by the residents/employees of CWC colony
complex, after expivy of her father late H.B. Pradhan then Casual
labonr. Miss Tulsi Mava was given a service on the compassionate
ground as W/C Khalasi and' provided sympathetically a guardian . to
guide / look after for the sister and brecther on the approval of
the Bxecutive Engineer and sendor residents of colony to S8hri
Jindu Rai, mriver and stayed in the ¢uarter of Hindu Rai, Driver
(share accomodation).

ALl of  a sudden on the 24th Dec'98 we came, toO know that
Tulsi Mava married with a alreadyv married person,e Shri- Nirmal
chandra Das, Oriver of this office (just very next neighhour of
Hindu Rai, guardian) having a wife and three daughters without
any consent frem guardian and her brother, which 1is absolutely

illegal according to hindu marriage act. ’
.. . )

32 . )
The matter / happens was reported by Hindu Rai, guardian\\to

yourself and toqether.@}l the residents went to the quarter .of |

shri Nirmal Chandra Dasaconfirm the matters. Both Nirmal Chandra
Das and Tulsi Mava decleared.publically in the presence {of
yourself and. residents of colgouy that "we have married before.
1 and half month in the Pushpak Mandir". Nirmal Chandra Das, he-is
keeping both wives in his allotted quarter. Due to this residents
are annoyed to their unexpected behaviour created nuisance,

disturbing law and order in the residents people of colony.
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Hence the .residents of CWC -dolony desires to investigate the
matter from whe competent’ authority whether they have Dbeen
married or noy. If married thev should be out from the colony
complex immedi®tely as wel] as suitable action may be taken up

from your end please.

The above statement was made in my presence.

o Yours faithfulfly,‘ 9
S/No. Name & Designation: - - - : Slgnature ‘ ‘ :
. . ' ) i
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The Exe tlve Engineer,
c.M.C. emabawke

G

(\?/‘3 ‘)55 "6)

e

SubJ Enquiry reporte

Rofpr Me O oo M EID /1/— 7

z%~)ﬁ”¥79

“a)s /fffﬂ/ 8/

Sir,

o the memo cited above I am to
driver of C.W.Ce and
Station and an enquiry
ininary interrogation they
dmitted that both married
.92 and in this regards

rforwarded to you.

With reference t
al Chandra Das,

inform Lthat Sri. Nlnx
1led at police

vere ca
puring thelr pril
d Tu151 Maya a

mabawk on 14 14
h are

hi.s two wives
_vas conducted,
1 Chandra Das an

andir, Ze
ted in wrltinp whi.c

Niyma
at pushpak I

they have submit
They have been allowed to go back to their. residence.
¢
Enclosed: -
1, Three letters, written by Nlrmal
Chandra Das, Tulsi Maya and Doli 5 .
Das, all of C. W.C. ZemabaviKo vours I #thfully,

s1(D.P. MAHTO )

Bawngkawn Police Sstation,
Aizawl : s Mizorame.

"
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AFFIDAVIT AS ISRO(“‘r‘ OF HAVING MO OBJECTION FOR THE SECOND -
) . MARRIAGE OF MY HUSBAND NIRMAL CH}\NDRI\ DAS WITH SMT,.TULSI
[ MAY A I)/O LI\TI‘ H.B. I RI\DH/\H

I Smt,all Das daughter of late Nllmoni Saha existing.
wife of 3hri Nirmal Chandra Dag Yriver, do hereby solemnly
aff{irmed and declores 'an followsg 3

o

P 1. That T om the'exiasting legel wife of Shri Nirmal

i@ : /,{Q.-'“ E Chandra Das, we have threo female issue with my
AL P hunband .

2, " That, I do hereby freely and voluntarily declared
that, T have no any objection as a wife to get
married my husband with Smt,Tulsl Maya, as we are b
are Iin want of male child, - |

A‘ﬁ( That, my husband have married to Sint, Tulsi Maya
' with my own conqent and permisnion.
!
I so hereby verify that thp contents of this
affidavit {s true to the best of my kndwledge. In
witnesse$ whereof I hereby put my 5ignature on this

| 30 th December 1998, AD, : '

'

1

i

! . - ]

|
ACfSdavie gg  DUTHESS DEFORENT, ,
dropted as L. (.. : . iy
per version, 1 AT v " ) Y
of thp affi> - »‘_7,\ Lmny YAsta! Vo i
ant, pnd the '/\-"‘/M’!’“’\ - "j‘wr 17/7‘ 4 .
ame wWas ex- ” “(‘HE‘M; h ({sMI. DULI DAS )
plalned to 2. ?)K.I,' a -
the deponent "i;nﬁlﬂilgﬁlcd'ﬂjh%Blfc me

in thée lang-
uage known

e 0 and :
to her and x ) MAGISTRATE FIRST CLASS AIZAWL
thereafter . / s ¢ . (

executed, ’,15~~/'ﬂ{-‘:!' '}i _ﬁffj\\- e 1
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AFEID‘AVIT

BFFORE MAG ISTRATE FIRST OyAss s AIZAWL
inffidavic as proof of marriagg in betwaen Smt., Tulsi Maya daughter
of H.B,Pradhan (L) and Nirmal'Chandra Das driver N/B IND Divn-II

1 Water Commission Zemabawk Aizawl Mizoram,
We the Shri Nirmal Chandra Das son of sanatan Das (L) and
smt, Tulsi Maya daughter of H.B. pradhan (L) of Pushpak Zemabawk do

hereby voluntarily jointly solemnly affirmed and declared as follows
have we‘voluntarily macried each other anc

Centra

1 That out of natural
both accepted each other .as busband and wife.
2, That, rltually we marr ied on 14.11.98 at Pushpak Siva Mandir
on the forehead of bridge.

v as per Hindu law and Sidur was put
3. That, both the:bridge and br idgroom has fulfill the requisit
condition as provides in the Hindu marriage act.
we do hereby verify that eqntent of paras No, 1,2 & 3 are

no material facts is cuncaglé@ therein.‘:
whe;\eof I, h,&p‘euni;b set my hand

/’, .

true,
Th wltness £n this 30th days

of .December 1998 AM. -

wz'rm:ss /z " ,. SX}-JCUTANT
1. ( LALREMA KAWLNI )’ LR [T
D PO mmm. CH.DAS )
N .‘l(y\

)

% 2. ( TULSI MAYA )
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w77 CONFIDENTIAL

Gram : NEIDIV : Aizawl;ajj;{‘ i , Pﬁone ¢ 357266.

£

 “NO NEID-TII/CONF~- 247997 21 2-1" .

‘Governm;nt/of Indlﬁv /
‘NOLth Zasgtern . Inv, mivnsllo
CenLral Watnr Cownission.

Zemabawk Aiaan l7o

ﬁ&ﬁﬁiu@¢9%%1999,
e

’PO , -

, L ‘ P
: " The Superinﬁfg,;qg Lng1neer,
’ North Eastér inVPstggatlon Cixcle,
Central water. Coamigsion,
Shj1long-l4 (Meghalaya)°

Subject :~ Confldevtlab letter Slmission regd.
Ref 1= Noo NLIC/Conf 1;99f333 dated 11-12-99,

***,*

! N . ]

Sir, ..
A confidentlal sealed letter addressed to
Superlntendlng nnglneer; "North Eastern Investigation
Circle, Central Water Commission, Shillong received
from Shri WN.C. BPas, M.V.Drive# is sent herewith for

further necessary action please.

.Yours .faithfully,

( R.Ko BATHLA )
EXECUTIVE ENGINEER.

Copy to :~ . .
shri N.C, Das, M.V. oOriver for informatione.
with reference tohhis letter dated 29-12~.99,

¢

4
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. To

Ref

} Subj

S,

.(L? ' Porrese —&

. .
The gUperianndinq Encineer, .
\ North - Eastern Investigatlion Circle (C.W.C.)
Jamir Mansion, Nongshilliang
shillong - 793014.

No. NEIC/Conf. - 1/99/C=333 on dated 11.12.99.

Representation answering your memorandum
dated 11.,12.99 mentioned above,

With due respect and humble submission, I

! would like to represent, the following fact facts answering

1.

Mizoram since 9.8.83.

3.

4,°

A

your memorandum above mentloned for favour ef kind consider-~

ation and necessary action please.

That, by birth I belongs to Low Caste 1l  Das which is
one of the recognised échedule caste hy the constitution
of India, the constitution (Scheduled castes) order 1950,
/A subs by schedule castes and scheduled tribes order
(Amendment) Act of 1976 and I am serving as drive: (Motor
Vehicle) on the Ccngral Water Commission since for-the
last 23 vyrs. and pqstéd in Division No. II at Aizawl

That, the proposed departmental inquiry is mainly based
on the report and the complained lodgdd by the E/E/CWC/
Division - II Zemabawk for alleging me creating problems

" for other staff and also violation of peacefull low and

orders in the departmental administration are do hereby
strongly denied.

That, thereafter the E/E have submitted an first infor-
mation report to the 0/C Bawngkawn Police Station Aizawl
Mizoram. '

That I am a lindu by religion and born and brought up
in Hindu Family. That as per basis of a Hindu marriage,
Jt La said that a Hindu is born on earth with certain
specifled mission of life viz. to acquire ‘'Dharma’
*Artha' .'Kama' and *Mckoha'. The Hindu shastras also
prescribed that without a wife a dvija is incompetant
to do enjoined rites. It has been said that Marriage
alone mnknq one the fall man, and full women.

Anong the Hindus the marriage was considered
a sacramént and it was obligatory because the birth of
a son said tec enable one to obtain Moksha' '

The main concept of 'Hindu Marriage' arouse
out of religion and spiritual necessity. A Hindu's
&rge to continue his family could be fulfilled through

marriaye alone. He knew {t too well. He also knew that

[ B | Contd,..2/-  *°
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without a chiLLmaLa son his line of generation could not be
continued further. dbriagc among Hindus was thus a necessity

a family necessity. It is also a religion necessity too, because
the Mukti of a Hindu depended - ‘upon the existance of a 'son' who
could only carry him to hcavcn and deliver him from the ‘Put
Narka'. Thus a son born in the Hindu family is known a '‘Putra’
because he librate his father from ‘'Put Narka'.,

S«.That, it csscntial for a Hindu to have own natural 'Son' inorder
to fulfill the religious .onligatien as w#‘ as for the survival
©f ancestal line of Heridity,

6.That, all the memorandum and Charges for the proposed depart-
mental inquiry are denied. Cet

7.That' Bo solemnisation marriage is ébd performed as required .
by the existing Hindu low as alleged.

B.That, it 13 a facts that we are thrcq brother and all are
married, but sdne havd any ma‘e isguc/till date, And now I
have a three daughter, there is. no’ hope for having a male
issue in future. . \ AR

A 8 such the condition of our. family and the existing
generation, there 13 every pdesibilities stop gape of our

successor 1f there 1s no maln born child in our family.

Therefore it is carnestly pray your honour kindly
to grant a permission to marry another wife only for the
fulfillment fo my rolbgjous obligation ékﬁ% for the pleasure
of warldly life. As having a.son is bonofide requirement for
the attalnment of ualvation, as per Hundu's belives.

9.That however if such permission can not be grant a person who
is belonging to minorities scheduled caste, it is also most
humbly pray to your honour kindly allow me to go on voluntary
pension without any hindranced as per permissible rules.

Yours faithfully,

“.. | ?;%/R/q?g

(NIRMAL CHANDRA DAS)
Driver,
4407 Central Water Commnission
NEID - II, Alzawl.
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' JAMIR MANSION, NONGSHILLIANG, SHILLONG-793014 S

. T T T
No, NEIC/Confzi/so/e-333 Date_ (t=122520.......

MEMORANDUT

-

' i

The undersigned propesed to hold an inquiry againsti'§rg
She Mirmal Chandra Das W/C.Mriver under Rule 14 of the Central Civil
Sorvicos (Cleanification, C('I?Ei'(] “na apeal) Rules, 1965, The subs.—

A::J.a:-

Lane s o e Amputatidns of m"i;s(,'c;nd(lct or misbehavicur in respect of 4
1

1 vhich mhe inemiiry 08t prosesod to-de held is sct out in the enclosed -
Statomont (o Articleg of chereca (Annexure .I). A statement of the

imrntetiong o f miscondadt ar r:\__i.}ﬂ)-”l‘m\'i( ur in;sunport of each article’
ef et s e loned (At i1, A 1ise of documents by which,
AR A Yist 0 witnesars by whem, the articles of charge are proposéed

te e o e ined ard alse ene 1o ccd  (Aannexares 111). )
o
2. Shri M 7L Nag W/C NVD is Airected to submit within

Io Az o v pocoint of £his tomer andum s written statement of his
ACfonce i AR G SEALe whiet e e desires to he heard in person.

3. Pejs infern d £ at an incuiry will he held only in
. -

respect o forbhone agredcles of charge as are not admitted. He should,

Lhoerafove, o eeifically adimit or Acny cach article of charge. -

? 4. Shri N.f. Das is furteer informed that 4f he dees not {7'
u sulmit hie o jbtron stetomene of deg-nce on or before the date Speci-—'

# fi2d dn vira 2 abeve, or does not onpear in person befere the inquiring

authorjty o cthorwise 0ils o refuses to comply with the provision

ef rule 17 of the CCS (CCA) Fules, 1465 or the oraers/directions
3

igsiad dn owrausnes of Ehe said role, bhe inquiring authority may

3

hold the inmiry acsinst him ox narez.

’

Contdes, 2/=
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political or outsid

instance and action will be f

1964,

5. Attentioyof Sti N.C. Das is invic 9 o Rule 20 of the Certrul Civil Services
(Conduct) Rules 1964, uinder whict: nc Government servant sh:xl' bring or attempt to bring any

¢ influence to bea: upon any-sunc rior authorm 1o further his interest in respect

of mater pertaining to his service under thc Gove mmcnt If any nprcscntatlon is received on his
'&

behalf from another person in iespect of any’ r;mtter dealt within these proceeding it will’ be

aware of such rop resentation and that it has been made at his

presumed that Sri N.C. Das i3
aken against him for violation of Rule

£ MY
. . N ? ) »
6. The roceipt of the mé&-igrandum may be ncknowlcd;ed.
‘:"‘ P | &%
i . ' 1] /ﬁ/
Encl: As above : : {£.C. Awastlfy)
- Superintending Engineer
To _ o

+~”S¢i Nirmal Chandra Das
Motor Vehicle Driver
Through Exccutive Engincer
North Eastermn Inv. Divin. No. it
CWE, Aizawl- 17 (Mizoram).?

i

Copy to Executive Engineer, N rth Eastern Inv. Divn. No dk, CWC, Aizawl %. information and

necessary action.
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..20 of the CCS (Conduct) Rule
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